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CENTRAL ADMINISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

No,jD,,A,450 of 1997 

Present 	Hen'ble Mr.justice A,K,Chatterjeep Vice-Chairman. 

Hon'ble Mr.-M.S.MLkherjeev Administrative Menber. 

JOHN BARNAD SANGMA 
00 0 Petitioner 

VSO 

Un ion of India through the 
Secretarys- Ministry of Financep 
Department of Revenuep 
New Delhi. 

Central Board of Direct Taxest 
through the Chairmant New Delhi. 

Chief Commissioner or Income Taxt 
Aayakar Bhawant Chowringhea Squarep 
Calcutta - 700 069, 

Shri 0,Chakrabortyt Inquiry Officer-
cu m- Commissioner of Income Tax# 
Kan ure P 

Respondents 

For the Petitioner 	Mr.Samir Ghosho counsel. 

For t h e~ respondents: Mr.Madhusudan Banerjeet counsel* 

H eard on, 	28*6.1997 	 Drdar an 	4.9 .1997 

0 R D E R 

A.K.Chatterjeep V.C* 

The Petitioner while wiarkinig as Dy-Commissioner of Income Tax 

(Appeals)v calcuttat was issued with a major penalty charge sheet 

dated 20.6.1991 an eleven counts of charge and the inquiry officer 

submitted report dated 2.5,19959 	 being that seven 

or the charges were fully proved# two Of the charges were partly 

proved.and the remaining two charges were not proved. A copy 
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of th a report of the inqu ir'y of f icer was f Druarded to - the 

pe. ti ti one r an 30. 10. 199 5 and he was adv ised to make an y 

representation or submissient if he so wi shadt' within 15 days 

from~ths receipt of the letter. The petitioner replied an 

7.2.1996, ,that he did not wish to proceed further in the miittor. 

Since than it is pending and the instant application was filed 

on 28..4.1997 for cancellation of the charge sheet., atc.,v and to 

give promotion to the petitioner to the post of Commissioner of 

Incom a Tax from the date when his next junior was promoted. 

The p atitioner had taken several grounds challenging the entire 

proceeding both an law and fact. 

The application was f iled an 28.4.1997 and an two occasions 

direction was given upon the respondents in presence of their 

ld.counsel to file reply. Ultimatelyptha mitter was listed 

for admission hearing on 28.8.1997 whan no reply was filed and 

the ld.counsel for the respondents intimated that he had not 

received any instructions in the matter and consequently no 

reply could be filed. 

4ft have heard. the Id.counsel for the petitioner and perused 

the record before us. 

As already Indicatedt the charge sheet was dated 20,6.1991 

and the inquiry was completed an 2,5*19959 a copy of Lhich was 

forwarded to the petitioner an 30.10.1995. Th s,'pa t iti one r* 

replied to, it an 7.2-1996 and since than the matter is apparently 

pand'ing. In such circumst.ancest we consider it appropriate to 

dispose of the applicati'an at the stage of admission with a 

su i tab Is direction for disposal of the disciplinary proceeding 

within a specified period. 

51 	The G.A. is thus disposed of with a direction upon the 

respondents to conclude the DA proceeding within three months 

frem the oats' of communicetion of this order in accordance with 

relevant provisions* in default of which the petitioner shall be 
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